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311¢2r / ORDER

PER S.S. GODARA, JM :

This assessee’s appeal for AY 2011-12 arises against the
NFAC, Delhi’s order dated 14-11-2013 passed in case No.
ITBA/NFAC/S/250/2023-24/1057933173(1) in proceedings under

Section 271(1)(c) of the Income Tax Act, 1961, in short ‘the Act’.

Heard both the parties. Case file perused.
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2. It emerges at the outset during the course of hearing that
there is hardly any need for us to delve in the relevant factual
matrix at length so far as the assessee’s instant penalty appeal IS
concerned. Once the tribunal’s order in his appeal in ITA
N0.65/PUN/2024, dated 01.05.2024 has restored the corresponding
quantum issue(s) back to this NFAC itself for afresh appropriate
adjudication. That being the case, we are of the considered view
that the assessee’s instant corresponding penalty appeal also
deserves to follow suit so as to avoid multiplicity of proceedings.

Ordered accordingly.

3. This assessee’s appeal is allowed for statistical purposes in

above terms.

Order pronounced in the Open Court on 21* May, 2024.

Sd/- Sd/-
(G.D. PADMAHSHALI) (S.S. GODARA)
ACCOUNTANT MEMBER JUDICIAL MEMBER

quT Pune; f&=Teh Dated : 21° May, 2024
GCVSR
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